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( By Hon'ble Mre. Justice UeCe Srivastava,VeCs)

The applicants who were appointed as Casual Le bour

in the year 1958'and yere continued to work since 18577

and thereafter approached teo the Tribunal alleging that L £
they have attained the Temburary Status and for various
reasons thq_rp services are being termipated without Lo U
complying with the provisioms of the Industeisl Disputes
: | 'wﬂctad?ﬂ as much&%SD juniors were retained in service. L %;
> 2. i In the counter it has been stated that the

applicants did not become # regular employs The spplicants 2

i Nos. 2 to 29 were worTking as Monthly Rated Casual Labour
: ' cn wortk charged post which uere sancticned mopth by month L
and subseguently the sanction of the work chargedpost was

received from higher authnrity,-tha monthly rated casual

‘ - labour are allowedl to continue. Meaning thereby, the Ssriic e

of the applicantduere not terminated.

3. In the result, the application as it was filed
before this Tribunal has become infructucus,. It is accordingly
dismissed as infructuous with the observations that the
-=“g'_'um case shall be comsidered in accordance with lw!
" £@5~5@3 dua anﬂiafity inaag thn '







